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the provisions of the MRTP Ad. 1969. 

3&&ed VbUbn of @man Rlghts and 
Abuw of Power by Armed Forcm - 
6082. DR. S.P. YADAV: Will the Minis- 

ter of DEFENCE be pleased to state: 

(a) whether there have been persisent 
ellegations regarding W o n  of human right 
and abuse of power by the armed forces in 
the nolthsast with arbitrary detention, tor- 
ture and killings; 

@) if so, the steps taken by the Govern- 
ment to inquire into the allegations; 

(c) the outcome t h e r e  and 

(d) the action taken against the default- 
ing personnel? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) to (d). There have 
been no allegations of atrocities by the Army 
in the North Eastern States in the recent past 
except from Assam. in the w&e ofthe launch- 
ing of OP Bajrang in end 1990. The latter 
allegations have been carefully koked into 
and most of them have been found to be 
baseless and motivated. Even where minor . . dewatms from laid down rules and prom- 
dure had come to notice. stem adion ha8 
been taken against the defaulting personnel. 
Out of the 295 wd petitions pertaining to 
alleged atrocities by the Army, d i i  d 
by the Guwahati High Court, the orders in 
291 have been in favour of the Government. 

The Indian Army is a highly patriotic and 
professional Armed Force. II has been per- 
formii a very difficult duty in the North East, 

in keeping with ita highest traditions. 

[Translation] 389 
Narcotlcr Gang8 In Country ---- 

6083. SHRI ARJUN SNGH YADAV: 
Will the  ini is- pleased to 
state: 

(a) the number of narcotics gangs ap- 
prehended during the last throe years, the 
details of the narcotics seized from them and 
the estimated value thered; State-wise; 

@) whether theGovemment have made 
any efforts to find out the possibility of the 
connivance of the off i rs  appointed to check 
the narcotics trade with these gangs; 

(c) if so. the details thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Statewise arrests and 
seizures for the last three years are given in 
the enclosed statement. Valuation of seized 
drugs is not done, as dl seized drugs are 
lidh to confiscation and destruction, and 
the law permits even pretrial destruction. 

@) to (d). The Government is watchful 
and has also provided for serve punishment 
for sudr acts d contrivance. The concerned 
Departments and Organisatbns, Central and 
States, and the aompetont appointing au- 
thorities for each ranks in these diemnt 
organisatii, are responsbleto keep watch 
on their subordinatedfilcias toprevent, doted 
a d  punish such delinquencies. 
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